277  Bills Introduoed VAISAKHA 18, 1897 (SAKA)

SHRI SOMNATH CHATTERJEE

them future appointment after retire-
ment,

MR, DEPUTY-SPEAKER: The
question is:

‘That leave be granted to intro-
duce a Bfll further to amend the
Supreme Court Judges (Conditlons
of Bervice) Act, 1958’

The motion war-adopted.

SHRI H, R. GOKHALE: I intro-
ducet the Bill

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
E. R. GOKHALE): I beg to move for
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leave to introduce g Bill further to
amend the High Court Judgea (Con-
ditions of service) Act, 1064,

MR. DEPUTY BSPEAKER: The
question is:

‘That leave be graated to intro-
duce a Bill further to amend the
High Court Judges (Conditions of
Service) Act, 1054’

The motion was adopted,

SHRI H. R. GOKHALE: I intro-
duce tthe BilL

1454 hrs,

RE. VIJAYA BANK

oft g formdr (@731 : gTeaw wEET,
& fraw 377 & weada Alfeq fear

guT & 1| ag Fa Ay wAqC qa |
MR, DEPUTY-SPEAKER: I don't
pee it in the order paper you mey
bring it up tomorrow. I dom't know.
W @y fewd - R w wg T
at e srar (§ewa) fokas & @
wz ot | ¥few wa 9w fodow &
ary i frnz 7 1)2 & aw W, A
a1 fraw 377 Wt AMfew &% wr ?

MR. DEPUTY SPEAKER: Bend a
reminder notice; let it come tomorrow,

ot wy fowd & o) wew wT
¥ war Atfewr s b g7
wafefaee fafas &t ot & o &

MR, DEPUTY-SPEAKER; It is
not in the order paper. The order of
business is fixed from day today.
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